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Present : Applicant in person,

Issue notice to the respondents, returnable on
15,5.90 through a special messenger, The parties may
appear through # counsel on that date,

After the order was dictated,-the applicant raised»~
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& objection te-eldsow the respondents to appear through
A counsel/and said that if the respondents are not called
to appear in person he would like to withdraw the contempt
petitioﬁ. In the.circumstances, the coﬁtémpt petition
is rejectedery oA Koz mee -
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